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have invoked the provisions of Vil-
lage and Smal] Town Patrol  Act,
1918 thereby asking villagers to keep
a watch on the track. The State
Governments have also geared up
the intelligence machinery. Close
liaison is maintained with all inves-
tigating and intelligence wgencies as
well as the Special Cell in the In-
telligence Bureau (Ministry of Home
Affairs). At all levels frequently
available information is exchanged so
that coordinated efforts are made to
prevent and detect sabotage cases.
Due to timely action taken by Rail-
way Protection Force and gangmen
patrolling the track since November,
1977, 17 cases of tampering with the
track were promptly noticed which
led to prevention of serious accidents.

Oath to abstain from drinking by
Judges

1071. SHRI SHANKERSINHJI
VAGHELA: Will the Minister of
LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) whether a proposal was under
the consideration of the Government
that future appointments to posts Of
judges for the High Courts and the
Supreme Court should be asked in
take an oath to abstain from drinking
as a pre-condition for their appoint-
ment;

(b) whether a final decision has
since been taken in the matter; and

(c) if not, the reasons for delay and
when a final decision ig likely to be
taken and whether there is a proposal
to implement this rule to future pro-
motions also besides new appoint-
ments?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
There is a proposal under the con-
sideratfon of Government that in the
case of .fresh appointments to the
Higher Judiciary a declaration or
undertaking should be obtained from
the person proposed to.be appointed
that he does not take intoxicating
drinks or will not take them during

182

his tenure as a Judge
may be),

(b) No, Sir,

(as fhe case

(c) The proposal is still under con-
sultation with the Chief Justice of
India. A final decision will be taken
after receipt of his views. The propo-
sal] does not extenq to confirmation
(as permanent Judge) or promotion.
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